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DISCUSSION UNDER RULE 193
(ii) Flood and Drought Situation in the country = Contd.
Title: Discussion regarding flood and drought situation in the country. (Continued. Not concluded)

MR. CHAIRMAN : Mr. Shivraj Patil is before the House now. As decided earlier, he will give the reply to the
discussion on flood and drought situation in the country. | would request him to give the reply and after the reply,
the discussion on power shortage will continue.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, | amreally very grateful to you, the hon.
Speaker and the hon. Members of this House for facilitating the reply in this fashion. | amindeed very grateful to
you. It has become necessary because | was in the other House and | was replying to the debate over there also
and hence, it was not possible for me to come here and reply to the debate in a regular manner.

Sir, it is naturally very heartening to note that a very good debate has taken place yesterday and today also on the
drought and flood situation in India. If we had discussed this topic in the last Session, probably, we would have
emphasized more on drought than on floods, but when we are discussing this topic now, the emphasis has shifted
from drought to the floods. A large number of people have lost their lives in Arunachal Pradesh, Assam, Bihar and
some other States also.

MR. CHAIRMAN: In Kerala as well.
SHRI SHIVRAJ V. PATIL: Yes, in many other States as well.
SOME HON. MEMBERS: In Gujarat also.

SHRI SHIVRAJ V. PATIL: In all the States where floods have occurred, people have lost their lives. We would like to
express our condolences and sympathies to the members of the bereaved families.

One of the most important things which we have to bear in mind is that India is a very vast country and every year,
in some States, we have drought conditions and in some States, people suffer from floods. This is a regular feature
as far as we who are working at the national level are concerned. This is because of the geographical conditions
and vastness of our country.

Sir, southern States generally suffer from drought conditions and northern States generally suffer from floods.

The few States which have suffered the most are Arunachal Pradesh, Assam and Bihar. Uttar Pradesh also
suffered, but not as much as Bihar. Kerala, Maharashtra, and Karnataka also suffered but not as much as
Arunachal Pradesh, Assam and Bihar. The rivers which are responsible for the floods in our country are
Brahmaputra and the rivers which are coming from Nepal. They are causing the flood.

One of the most important things which we have to bear in mind while discussing this important topic is what can be
done to overcome the difficulties which are caused by the flood conditions and the drought conditions. Most of the
hon. Members who spoke here, spoke with a feeling for the people of their States. They concentrated on the relief
that was required to be given to them. They, at the same time, spoke about the permanent solutions that should be
found out. This is a very important debate. They were not considering this issue on a partisan manner but in a
holistic manner. While paying attention to the difficulties that are faced by their constituents and the people from
their States, they did not restrict their comments only to their States. But they did speak about the temporary and
permanent solutions which can be found to deal with the problems that have arisen out of drought and flood
situation. This is really very very heartening.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Will the hon. Minister yield for a minute?
SHRI SHIVRAJ V. PATIL: Yes.

SHRI BIKRAM KESHARI DEOQ : Mr. Chairman, Sir, | would like to know from the hon. Minister, through you, that
during the last Lok Sabha, that is the Thirteenth Lok Sabha, a Task Force had been set up for inter-linking of rivers
which would have permanently solved the long pending drought problem and long pending flood problem.
...(Interruptions)

MR. CHAIRMAN : Please conclude.

...(Interruptions)



SHRI SHIVRAJ V. PATIL: | will come to that point. ...(Interruptions)
MR. CHAIRMAN: That is not the topic now. Please take your seat.
...(Interruptions)

SHRI BIKRAM KESHARI DEO : lt is in the interest of the country. ...(Interruptions) # =1 arear o & wdhr are smanT
at 1974 # o RUIE 4t off e RER ok 3, 6. 1 arg &1 AT & oy 225 a7 A T A1 @ it @ ¢ & af 1980 # w19 78 RS 9w

g¢ &€, (aum)
MR. CHAIRMAN: Nothing will go on record except the hon. Minister's reply.
(Interruptions)™

SHRI SHIVRAJ V. PATIL: Sir, the hon. Member is very right. The point which he has raised is very important.. The
hon. Member can rest assured that | am not going to conclude my speech without touching upon that point. But
please do not break my flow. Let me follow my route. | am replying to a debate in which so many hon. Members
have participated. | am not replying to a question as | do in the Question Hour. That time it is different. The hon.
Member can rest assured that what he has said is very important and | am going to touch upon that point also.But
let me do it.

SHRI BIKRAM KESHARI DEO : Mr. Chairman, Sir, | thank you very much....(Interruptions) | also thank the hon.
Minister and the Members of this House....(Interruptions)

MR. CHAIRMAN : This is not in the form of question and answer. He is only replying to the debate. Your query will
be covered by his reply. Please sit down.

...(Interruptions)
* Not Recorded.

SHRI SHIVRAJ V. PATIL: In this debate, we shall have to be very clear on one or two points. | would like to refer to
those points first.

What are we discussing today? Are we discussing the relief that is provided? Or, are we discussing the issue of
rehabilitation? Or, are we discussing the issue relating to the establishment of infrastructure? Are we discussing the
issues relating to the long-term plans that we should have in order to deal with these problems? As a matter of fact,
this matter was raised on the floor of this House with an intention to see what kind of relief can be given to the
people in the areas where the drought conditions prevailed, in the areas the floods have occurred. That was one of
the most important points. It is not that the other points were not important. But we shall have to be very clear on
this point. What is relief, what is rehabilitation, what is restoring the infrastructure and what is planning for the future
to prevent the drought and floods in our country? We have to be very clear about this aspect.

One of the phrases which was used by many of the hon. Members in this House was 5z & Hz # <fiwr’. gard w1 gail
ot @ifer smum daet s S € el ¥ @ 9 @ He A Wi @ WA 81 @ 38 gow @7 What they were saying was really very
correct because the demands made by the State Governments were quite big. Naturally, they were not concerned
only with relief but they were concerned with rehabilitation, restoring the infrastructure and planning for the future.
So, the total amount that was required by each of these States was very much enormous. It was beyond the
authority available to the Home Ministry to provide that kind of money for them to meet this kind of a demand.

While discussing this issue, we shall have to understand that giving relief is very important. That has to be done at
the time when it is required. After that, if you give relief, there is no point. Suppose there is a flood, there is an
earthquake, there is a drought condition. The relief has to be made available because that relief helps the man to
survive, to exist. If you give the relief after some time and if that relief will be of a better kind also, that is not useful.
It has to be timely. Timely action is most important in giving the relief. If an earthquake has taken place and if the
houses have collapsed, a person cannot live only under the sky. He should have some shed, some cover to protect
his head. If a small room is given, that is relief. The question of building a big house is completely different and it is
rehabilitation. But giving one roomiis relief.

What has happened? Floods have taken place in Arunachal Pradesh, Assam and Bihar also. When the floods were
there, in fact the houses were inundated. Most of these people were sitting or standing on the pucca roofs of their
houses. It was most essential to see that they were rescued. The rescue work was most important. When their
houses were completely inundated, it was not possible for them to cook the food. Of course, grains might be there
in the House, but cooking was not possible. So, it was necessary that somebody else cooked the food and gave
that food to them.



Now, when they were there in those conditions, it was essential that some medicine should have been given to
them. That is most essential. Supposing they were rescued, they had to live somewhere, under a tent made out of a
tarpaulin. That is relief. We, in the Home Ministry, are mainly concerned with relief and something for rehabilitation.
If the developmental activities have to take place, if the restoration of the infrastructure has to take place, then the
Home Ministry is not the route. The Home Ministry overseas the disaster management and that is why | am replying
to this debate. Sometimes, people feel as to why the Home Minister who is expected to carry a baton in his hand
and control law and order is talking about disaster management. Disaster management is done under the umbrella
of the Home Ministry by various Ministries like the Ministry of Water Resources, Ministry of Agriculture, Ministry of
Power, Ministry of Transport, Ministry of Health, etc. Most of them contribute towards disaster management, and
since this is done under the umbrella of the Home Ministry, | am replying to this debate.

So, the first point | would like to make is, let us distinguish between relief and rehabilitation and permanent
development. We can discuss what kind of relief was given, what kind of steps were taken to provide temporary
rehabilitation to some people, what are the policies we should have for this purpose, what is the kind of machinery
which is required for this purpose, what are the kind of funds which are required for this purpose, what kind of
cooperation and coordination between the Union Government, State Governments and others is required, who can
really function in this atmosphere, etc. The para-military forces, the defence forces, civilians, NGOs, individuals, all
of them function together in such circumstances. But how is it to be done? This concept is developing now and they
have come to the conclusion that it is a multi-disciplinary activity. It is not to be done by one Department or one
Ministry. It has to be done by many Departments and many Ministries.

Sir, the reason why | am making this point is because | shall have to explain what kind of assistance was provided
to them and we shall have to come to a conclusion whether it was sufficient or not. If it was not sufficient, certainly
people are the masters, you are their representatives and you can certainly decide what kind of help should have
been given or may be given when these conditions arise later on in future. That is the decision we shall have to
take.

Sir, there are two kinds of funds available with us. One is called CRF and the second is NCCF. CRF is the Calamity
Relief Fund. Now, Calamity Relief Fund is the main fund which was constituted as per the recommendations given
by the 11" Finance Commission. The 11" Finance Commission had provided nearly Rs. 11,000 crore for this
purpose for five years. Out of this fund, certain States have been given certain amounts of money. They can utilise
this money to meet the calamities that may occur in their States. The only thing they have to do is, they have to just
say that this fund is available to us, this kind of calamity has occurred and we should be allowed to use this fund.
Then, the Finance Ministry allows that State to use that fund. That is the nature of the Calamity Relief Fund. But it
was found later on that this amount of money was too meagre and it was not capable of meeting the demands of
the people to provide the facilities which are required by the people facing disasters and calamities. That is why,
another fund was created and that is the NCCF, National Calamity Contingency Fund. Now, this National Calamity
Contingency Fund is used to give money over and above what is given under CRF.

As far as CRF is concerned, the State Governments have no difficulty in getting this money. Supposing one State is
allotted Rs. 400 crore, they have to write to the Finance Ministry and say that we are going to use this money in
these circumstances, money should be sent to us and we should be allowed to use it, and that is all.
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They will be allowed. The National Calamity Contingency Fund is a fund which can be given over and above this. If
a State getting Rs.400 crore, for instance, finds that the amount of money is insufficient, it can come to the Union
Government and ask that some more money should be given and under the NCCF. The funds that are given can be
given after a teamis sent to the State, examination is done and a report is given and more money is given for that
purpose. This is over and above CRF. This is also not going to be sufficient.

Supposing, for instance, take the case of Kerala. Kerala case has been discussed. | can assure my friends from
Kerala that we will take care of all their difficulties and we will certainly look into it. There will be no difficulty. This
applies to all other States, whether they belong to one party or other party. There will be no discrimination. But
supposing some difficulty has arisen because of the drought conditions in Kerala, supposing the farmers have
suffered or supposing some power station has suffered, for this if you want money, the route is little different.

What you can do is this You can decide on the amount of money you would like to have from the Union
Government after considering the facts which are relevant to this issue. Then you can come to the Central
Government and when you can come to the Central Government while deciding upon the annual plan you can say
that this is the kind of losses we have sustained because of the drought conditions and to recoup those losses we
would need this kind of money, so you should be given more money. Then the Planning Commission would give
you more money and you can utilise it. It can be provided in your Budget. It can be provided in the Union Budget if



some arrangement is to be done.

| am not going into the technicalities, but the route is not this. The route is through the Planning Commission and
that would done you can rest assured. We will look into the matter with all sympathya€| (Interruptions) | will reply to
all their queries. | would request them not to break the flow. | will respond to all their questions after the
reply...(Interruptions)

MR. CHAIRMAN : Please take your seats.
...(Interruptions)

SHRI SURESH KURUP (KOTTAYAM): When it comes to Kerala, why does he say that it can be only through
Planning Commission?

SHRI SHIVRAJ V. PATIL: | am not talking about Kerala. | am talking about the route that is followed. | will reply to
this question later on. | would request the hon. Member not to break my flow. | have my own method of explaining.

What | was explaining was that there is CRF. | was explaining that there is NCCF and | was saying that over and
above that you are entitled to get some money and you can get money through a different route. This is not
applicable to Kerala alone, this is applicable to Maharashtra, this is applicable to Uttar Pradesh, this is applicable to
Bihar. We are not saying no to them, but we are saying that do not follow this route, do not go by this route. You
follow a different route and you get the money. If you are wanting to go to Himalayas and if you are travelling in
South, you will not reach Himalayas until and unless you go round the entire globe. That will take time. | am saying
that this is the route.

| am not blaming any Government. | am not blaming you. | am not blaming anybody. | am not saying that money will
not be given or it will be given to one State and it will not be given to another State. | am saying that this is the
position. Let us first of all understand this thing and when we understand this, then we can do it.

Now, this is the route. There is CRF and NCCF and then the Planning Commission is also there. The fourth stage
arises is this to which the hon. former Minister referred to. He just asked a very important question. Have you found
out what is the amount of money which was lost because of these drought conditions and floods in the country? It is
a very important question. He has applied his mind to this important question. | may say that this is a very important
guestion and we, fortunately, have information about it with us. My information says that a sum of Rs.69,786 crore
of money has been lost in the floods and droughts since 1953 to 2003. This is a huge amount of money. We do not
want that this money should be wasted. The suggestion given by him was very very relevant. Many suggestions
were given. But, how do we go to those suggestions? The route which we have to follow in overcoming this
permanent problem is not the route of CRF and NCCF or the Planning Commission. This is a route which we have
to follow through the National Development Council. Besides the National Development Council, development of
infrastructure is most important. Power generation, education and health are most important. Let us spend more
money. Let there be a consensus between the Union Government and the State Governments. It is because these
projects are not planned by the Union Government alone, but they are planned by the State Governments too. The
State Governments and the Union Government have to join hands and then prepare the plans and we have to
implement them. But, where is the forum where this kind of decision can be taken? Here, the Union Government
Ministers and MPs are sitting. But, here, the State Government Ministers and Chief Ministers are not allowed to
come and discuss. The only forum which is available for this purpose is the National Development Council. Once, in
principle, this decision is taken, then there would not be any difficulty. What the Planning Commission has to decide
is that more money should be spent on developing irrigation facilities, power generation, afforestation, education
and health. These are the most important things. If we spend more money, if we make more and better allocation for
these purposes, it will be good. That reflects in the Five Year Plan, that reflects in the Budget and then we can do
it. So, Sir, | think, this debate about relief, rehabilitation, restoring the facilities and then creating the permanent
assets to cope up with the problems of flood and drought, has become very very important.

Having said this, | would like to come to the points, which | had made, as to what kind of relief was given. | take up
the States which have suffered the most. Do not think that we are neglecting the States which are not mentioned
here. First of all, | will give the facts and figures relating to all the States. Then | will give facts and figures relating to
one or two States only and not all the States. If the Members coming from all States or Members coming from the
affected States want the statistics, the statistics are available with me. What is not available with me is the time.
That is why | would not be able to refer to it. So, please for God's sake do not think that those States are neglected
States. | am, first of all, giving you the figures relating to all the States. Assistance was sought in February 2004.
The assistance sought and given was Rs.1359 crore. Now, | come to the amount available and all those things.
The financial assistance given is Rs.1082 crore. Sir, 67 Army columns were given to the States; 19 helicopters
were given to the States; 2.5 lakh metric tonnes of food-grains were given; 50 lakh litres of kerosene were given. In
the case of satellite telephony, 17 satellite telephony were given; in the case of medicine, one hundred lakh



halogen tablets were given; 25 lakh ORS packets were given; one hundred million metric tonnes of bleaching
powder were given; and in the case of Anti-snake venom, 2000 vials were given. These are the figures as far as all
the States are concerned.

But the most affected States in my opinion and as per the statistics given are Assam and Bihar. These are the most
important States. Arunachal Pradesh has also suffered. | am not going into all the details. But, | will just give you the
relief that is given to them. Now, rice distributed is 3.76 lakh quintals. This is given to Assam.

Then, 33,539 quintals of dal were distributed; 1,401 quintals of jowar were distributed; 12,322 quintals of salt were
distributed; and 483 quintals of gur were distributed. The number of polythene sheets distributed was 2,000. It is not
many. The number of relief camps that was set up was 386. This is given to the State Government.

Now, as far as Bihar is concerned, | will give you the figures. Assam and Bihar were the most affected States.
Arunachal Pradesh was also affected. What was the relief given? In Bihar, the number of boats deployed was
7,840. 29,224 quintals of readymade food were distributed. The number of polythene sheets distributed was five
lakhs. 816 metric tonnes of food package were air dropped. Five lakh candles were distributed. Four lakh match
boxes were distributed. 1.89 lakh litres of oil were given. 1.83 lakh quintals of gas were distributed. All those things
were given to them. The number of persons rescued in Bihar was 5,262. The number of persons to whom medical
relief provided was 8,815. 118.75 metric tonnes of ration were supplied.

Now, | can give the details of all the States but | do not think that it is necessary. Having said this much
...(Interruptions)

SHRIMATI JAYABEN B. THAKKAR (VADODARA): What about the States which are affected this year especially?
...(Interruptions)

SHRI SHIVRAJ V. PATIL: | will come to that. ...(Interruptions)

# IW PpuTe A1k (eAn) = anuq ol fAER &1 & S arelt Wit & aR # gananl onuA a8l e snfe ofmdfed fy| I S Wb
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SHRI SHIVRAJ V. PATIL: Let us not divide between the State and the Union Government. If the State Government
has done it on its own, we are very happy. If the Union Government has done it, they should be happy. It is not a
matter between the Union Government and the State Government. | am not giving these facts and figures for the
sake of taking the credit.

Now, | know that whatever has been given is not sufficient. Something more has to be given. If you do not
...(Interruptions)
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MR. CHAIRMAN: Please do not ask questions now. Let him finish his reply.
...(Interruptions)

#ft I pUTe FIGd : I8 Uh 9gd Ayl Aren &1 # FrieT @ wrer e aredn €1 3€) (@agm)any wifhe Ye w 39 gt @ @ § ey
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SHRI SHIVRAJ V. PATIL: Sir, | am explaining it. Let it be understood by the Members that whatever has been given
is not equal to their requirements or demands. This is also a relief. | am not saying that what you got is more than
what you needed. | am not saying that we are obliging you. We are co-operating with each other. But then this has
to be understood. | am giving the facts to you and it is not for taking the credit. But you know, in these
circumstances one of the important things is that the people should also not be disheartened.

They should have the confidence in themselves, in their Government, in the Bihar Government, in the Union
Government and in the people. They should not feel that they can be left like that. We are not that weak. We are
not very rich also to provide for all those things. It is for this reason that | have given these facts and figures and
nothing more than that. ...(Interruptions)

MR. CHAIRMAN : Now, we have to continue with the other discussion.



st e s (@) - el weied, wre H St A gy Wier R ¢ 6 Er wa 9 e Isw 2| A G ot W e St 3
S ¥ IO 2, I IR H g6 o dred &1 &€ (2aar)

MR. CHAIRMAN: Please resume your seat.
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MR. CHAIRMAN: Please resume your seat.
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SHRI ANIL BASU : The role of the Central Government has been very well appreciated by all concerned.
...(Interruptions)

SHRI SHIVRAJ V. PATIL: You can ask these questions. | will reply to them. Why are you breaking my
speech?...(Interruptions) | will explain. ...(Interruptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): What happened to the people of Bodoland
area? It is very unfortunate. ...(Interruptions)

MR. CHAIRMAN: Let the Minister complete his reply. Please co-operate. Please resume your seat.

i AFTgHT TR SR : o Tae 9 Ued SEIEE Y E § 99 disids stad @ arl w aga discrimination e s va
2 | ...(Interruptions) Why there was no direction from the Central Government to the State Government of Assam to

do equal justice to all the flood affected people? The injustice done to the people of Bodoland Territory has indeed

been a matter of serious conern. Sir, | am very sorry....(Interruptions)

SHRI SHIVRAJ V. PATIL: | will reply to all your questions and queries, but you can ask the questions after |
completed the speech. Now, if each one of you is getting up and asking me to reply, it becomes difficult.

MR. CHAIRMAN: Hon. Minister, how much time do you require?
SHRI SHIVRAJ V. PATIL: | can conclude by whatever time available. | will not take much time.

There is one more thing. The Chief Minister of Gujarat had come to me. He had gone to the Prime Minister also. He
had spoken. The Chief Minister of Arunachal Pradesh also met me. Other dignitaries also met them. We have heard
them very patiently. The demands made by them are very enormous. The Chief Minister of Gujarat says he will
require Rs.3000 crore. The Government of Arunachal Pradesh also said they require a huge amount of money.
They do require money. | am not saying that they do not require it. But the question is, whether this amount of
money will go through the CRF and CCF or through Planning Commission or something else. We have said that
whatever help can be given expeditiously will be given to them.

There is one other thing which has to be borne in mind by all the hon. Members. If you need any help or assistance
from here, you shall have to inform the Government of India that this is the calamity; this is the kind of money you
require, and that money should be given. If it is through CRF, then there is no problem. If it is through NCCF, then
we have to send a Committee. We do understand your difficulties. We will try to help you. We will help you as much
as it is possible through these methods. If more money is required, we will certainly take a decision on this.

As far as the price of the foodgrains is concerned, | do not know why this gentleman is getting agitated in finding it.
We are giving foodgrains. | do not have the information as to the price they are charging and all that. | will get that
information. But as a matter of policy, | can tell you one thing that this cannot be more than what we are taking from
all other States. Or, it cannot be less than that. Now if we are in a position, we have given the foodgrains free of
cost also in some cases. He is saying about the BPL population. | am saying that instead of allowing the foodgrains
to rot in the godowns, it can be given free of cost.

| am not making a promise. | am not making a policy statement. The Home Ministry does not have the information
on the money that is charged. | would get it from the Agriculture Ministry and give it to you. | would promise to you
that we would help as much as possible but do not make it a political point. ...(Inferruptions)

SHRI RAGHUNATH JHA : | am not making any political point. fag= &1 smow anft @@ 115 F¥re o & 3fiv 91 ey Heira
U L3S, BT AT < W € IUS 85 BN TIU e ¥ A Uh.HL.ams. #i1 & €, Refies @t afRam @ 81 &€| (sgaur)

MR. CHAIRMAN: Let him complete his speech. Let the hon. Minister complete his reply.



...(Interruptions)

MR. CHAIRMAN: Nothing will go on record except the Minister's reply.
(Interruptions)*

MR. CHAIRMAN: This is a very important item of business. Please co-operate.
...(Interruptions)

MR. CHAIRMAN: We are discussing about the flood and drought situation with all seriousness. The hon. Minister is
replying. Please allow him to finish his reply. Please resume your seats.

...(Interruptions)

SHRI SHIVRAJ V. PATIL: I am not standing here to take the credit. | am not pleading a case in a court.
...(Interruptions)

* Not Recorded.

My friends can remain reassured because the credit would go to them. They started the discussion here. | am not
taking the credit. May | also tell the other hon. Members that if their Chief Ministers had any difficulty in getting any
...(Interruptions)

If you do not want me to explain to you, | can sit down. | have no difficulty in sitting down. | would reply to your
questions but | cannot reply to interruptions like this. ...(Interruptions)

MR. CHAIRMAN: Let the Minister's reply be completed.
...(Interruptions)
SHRI SHIVRAJ V. PATIL: After I finish, you can ask your questions. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the Minister's reply.
(Interruptions)*

SHRI SHIVRAJ V. PATIL: You can put your question after | sit down. | am not obliged to reply to interruptions.
...(Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions)*

SHRI SHIVRAJ V. PATIL: | would reply to your questions after | finish this reply. | am finishing my reply. | would take
questions one after the other but let me complete my reply and sit down. ...(Interruptions)

Mr. Chairman, Sir, this is a little too much. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the Minister's reply.
(Interruptions)*

SHRI SHIVRAJ V. PATIL: I will take to your question after | sit down. There is a procedure to be followed.
...(Interruptions) | will reply to all your questions after | finish this but not now. I will reply to all hon. MemberS. | am
finishing my reply. ...(Interruptions) It seems | should rather reply to their questions than finishing what | was saying.
...(Interruptions)

* Not Recorded.

| was saying that some States have come to us with their requests. Those requests have been met not fully but
partially. Some States have not come to us with their requests. If they come to us with their requests, we would
certainly and sympathetically look into their requests and help them. If this is not the route through which we can
help them fully, we would try to see how we could accommodate them through other means.

There are one or two points which have been raised on finding a solution of permanent nature. One of the most
important points is linking of rivers. It was raised by the hon. Member over there. He wanted a reply on this. | would
say that this project is a good project. This was started by the Congress Government long, long ago, in 1972. It was



later dropped and then it was revived by this Government. Whether it was started by this party or that party, by this
Government or that Government, it is a good project. We would certainly look into these matters. There are some
difficulties related to finances, political matters and such other things but nothing is beyond human ingenuity or our
capacity to overcome these problems. We will certainly look into it. It is not possible for me to discuss the irrigation
projects over here. But as far as this project is concerned, it is a good project. We will look into it.

The second most important point, which was raised by the hon. Members, was about the information given by the
Department of Meteorology. Now, may | tell you that the Department of Meteorology was uncertain when we were
not having super computers and satellites, etc? But, by and large, 80 per cent of their predictions are coming true.
Now, if there is anything wrong with the information which is given by them, then it will be our endeavour to see that
the technology which is required for this purpose can be updated and that technology can be used. But it is a fact
that the farmers should be properly informed and if they are not properly informed, then it will be very difficult.

Now, the third thing, which was suggested by some hon. Members, was about the training of the persons who
would be used for this purpose. In fact, we have started the training institution for this purpose and we are training
the Eighth Battalion of the Central Reserve Police Force and others also to give the help to them. Now, as far as
the assistance which is required to be given is concerned, we will look into it.

The fourth most important point, which was raised by mostly Bihar hon. Members, was relating to the relationship
with Nepal, Bhutan, China and other countries. Now, one of the problems which is faced by Himachal Pradesh
relates to the artificial dam and all those things and we will certainly look into them. But the thing is that this is
something on which there has to be an agreement. If the other countries are not finding it very easy to agree upon
to certain of the proposals given, then it becomes very difficult. That is why, we shall certainly look into all these
questions.

I do not think anything more is required on this point. | will take all the questions which you ask and | will reply to
your questions. Now, you can shoot your questions at me. ...(Interruptions)

MR. CHAIRMAN : Now, no question please. The discussion is complete. We will be going to the next item.
...(Interruptions)

MR. CHAIRMAN: Now, the discussion is complete. If all the hon. Members stand, then it will be very difficult. There
will be no further questions. The discussion is complete. | will pass on to the next item.

...(Interruptions)

MR. CHAIRMAN: Shri Ram Kripal Yadav to continue the discussion under Rule 193 regarding situation arising out
of shortage of Power in the country.

...(Interruptions)

SHRI SHIVRAJ V. PATIL: 1 will reply to all the questions; | will not leave the House without replying to your
questions. Please ask your questions one by one. ...(Interruptions)

MR. CHAIRMAN: Now, hon. Minister there is one question.
...(Interruptions)
MR. CHAIRMAN: If the hon. Minister agrees, | will allow you.
st g T ;w9 v wed qeen €1 gu areal § 5 fAeR wver &1 nera w5 off 9 115 B wuIm & #1oan #
a€| (aaur)

MR. CHAIRMAN: Please hear me. Now, | will allow one or two Members to put questions. He will answer all the
questions together and not separately.

...(Interruptions)
&€, (zagm)

#l QA wwEIE AEd (JFRYR) - G HERd, A9 Her yed € & A g e |9 6 e qel @ g 39 @ frg 4 & wed e
@I Ae H S e U ag ISl B H2U1 HIAT TAT € IHDT A ¥ aY B B a1 bg PR B R A B 91 B &, 39 USHR & a1
g Ut gd 2l § 39 Hdu # dadt qwrs Arsd gl

A AP ATSd S BI SUa1 3R dheilw |l & & T arg difsa @i &1 §1.91.0a. & Wi W 3 qe2d1 TE H B, AidHe T W oAl
FRIT S, @ T8 Refls & 7™ IR 3ied &, Tiises & ?



qelgd, § A e #E oft, faey w= St ofit e danem w0 Sft & 3w e arean € 5 @ 39 an & AR 99 18 18§ e
T AT ¥ WU BN P 59 A9y H qradid B WY 3R 1 W 9aed qArerd | O AfREl & N # Aute ¥ 91 B A € 896 wey H
H1E feee Hotge Rue a8 2 iR Wamye, d@.df.uw. iR di9mr 9 A 4R &1 fpaf-feai afd g2 &€ & 7

SHRI N.N. KRISHNADAS (PALGHAT): Sir, | want to seek only one clarification from the hon. Minister. While giving
the reply, he attended to the matter regarding Kerala and then he explained it. | want to seek one clarification in
regard to that. The Government of Kerala sought some assistance from the Government of India. For the last two
consecutive years the State of Kerala is facing very severe drought and other natural calamities. While explaining
about it the hon. Minister mentioned that the route which was selected by the Government of Kerala is not the
correct way. The Government of Kerala is asking for assistance from NCCF. The Government of Kerala have
prepared a note and submitted everything to the Government of India. While meeting the hon. Prime Minister and
the hon. Minister of Agriculture and the concerned Ministers, they said nothing about this at that time. Now the hon.
Minister is explaining that that was not the route. This is the point on which | would like to seek a clarification from
the hon. Minister as to what is the real way. Even though the route selected by the Government of Kerala is not the
proper one, why should the people of Kerala suffer? | want to know whether the Government of India is ready to
assist the people of Kerala in a proper manner or not? This is the only question | would like to ask the hon. Minister.
Thank you.

sftacdt st €. egepy - 9wl wElgy, 78 w3l qEIed A 99D SRR W G ATl 8, SUGT wdare fRar €, ofdeT S dfd gU €, 9 dad Us
g ¥ w7l afew sy daed # gu €1 The major sectors affected are like this. We have lost Rs. 361.17 crore in power

sector, Rs. 345 crore in roads and buildings, Rs. 153.95 crore in agriculture and Rs. 2,050 crore in industry and
mines.

HEIGY, §9 AR ORI & AN B 1 AR g 2 3R aTS HT S Hiees FA U7 2, 98 & R e el 2| Ug a8} AT ST B B o I
W@ ¥ 3R 99 99T S=M A1 d9 Wl 7 G, 98 S T, AP SHS q19 379 FoAS AT AT AR §HA A1 AT gIAT €, IHD i Joiwid qoh
1 1 ARwed fierfl, a8 g9 s ared £ St o § ® €, 98 fafesT e @ forg aga @ 2

st AeE sl (FreaReen) - W ORI WXER A S AHNEH g WYeR & fa @ 9EH 3,500 H$ @ wag @ AT B 2 SR
FHTARYE] Bt RAIE & FTAR 55 s 3T PI #eg &1 T 21 F g 11 ared1 g fF W 55 Hs 3¢ $i 7eg 4 T € 9 TSEd & AR ey
TR BT AT 3,500 IS AT B ofY, IHS JHTacl S 55 HAS HIY P Wea & TS &, I8 980 DA 8, I FT IS9P forg B srgifRar
wTell faan s ?

I want to know whether all that was being sanctioned according to the criteria or it would be an ad hoc sanction to
the State. =& ta1 ®a gear wvrar sym, # g s argn? .. (Interruptions)

SHRI P.S. GADHAVI (KUTCH): Sir, | associate myself with him. ...(Interruptions)

st wefta Yo g |’ - |3 gyfa ageg, JeEg @50 oft 9 s go) |y § € 91 ard Sel off| v |1 98 98 wer o1 B

q1g B AHWT H1 Alhlieids T IUTT B THdl ¢ iR GO, TUHT W AL F1 81 9l 27 98 4 a1e ufaal & v wvuw &+ gg 2|
fER ofk sREs & dear @ T8 e 3 ¥ onfdfe S=fa Hff W R 21 T16 iR gars & HRu ufal e ot e Rafa wnfaa &1 &
gl

qgred, # A w3 S A ST =g 6 S s e S g9l SR 9 H9d St off, i a8 Her S @ 6 99 W Aue 3R e
Y @t B @ 8, R WRER 7 IH W PIs A [0l o 6 S8 ol ara a9 FR IS WTE [ S AR H g qRiel & A A6 gl S
D ?

DR. ARUN KUMAR SARMA (LAKHIMPUR): Mr. Chairman, Sir, | want to know, through you, from the hon. Home
Minister the extent of damage and loss in the State of Assam due to flood this time, and the amount of claim made
by the Government of Assam from CRF and NCCF and the extent to which it has been sanctioned so far.

| also want to know from him about the criteria for allocation of funds under CRF because the Finance Commission
has decided certain criteria for allocation of a definite amount of money against each State.

MR. CHAIRMAN : Please conclude.
...(Interruptions)

DR. ARUN KUMAR SARMA : No. Sir, that is a question of interest for all the Members. For allocation of funds from
CREF, the Finance Commission has defined a rule, the basis on which the amount for a particular State is to be
allocated. | want to know whether it is allocated on the basis of the population or on the basis of extent of damage.
What is the basis of allocation recommended by the Finance Commission?

Lastly, the Government of India has not replied about the disaster management plan. | had suggested that in every
district, a disaster management team well-equipped with rescue boats, trained personnel and other equipments
should be there because it occurs every year. In every district, there is some area which is flood-prone and we have



to face flood in those areas. What is the preparedness of the Government to deal with the situation in those areas?
These are my three queries. ...(Interruptions)

SHRI SURESH KURUP : Sir, the complaint of the people of Kerala is that in spite of two consecutive years of
drought, the amount allotted from the Union Government is quite minuscule. In spite of repeated demands from the
Government of Kerala and from all the political parties, the Central Government has not considered to enhance the
amount to be allocated from NCCF. What we want to know is whether the Union Government, considering the
repeated memoranda from the Government of Kerala, will give further amount from NCCF to face the situation of
drought in Kerala. This is my specific question.

SHRI LAKSHMAN SINGH (RAJGARH): Sir, | do not want to ask a question; | want to give a suggestion. About
disaster management, | would like to submit that there are a number of universities which carry out courses in
disaster management.

There are so many youths in our country who are unemployed even after having a Degree in Disaster
Management. If some scheme is formulated for giving employment to these youths, like they could go and live in
Bihar, or they could go and live in Assam where the flood occurs every year, and they could help the local people in
managing such natural disasters in a systematic manner. It is just a suggestion.

st W\ pUTa FIga (den) : GHNT ARGy, § A A5 o 9§ emud AterH 1 faed e 6 GER @ 9) 99 9 w) 99t st g8, agi
U A 416 3R U % gars @ Ry 21 a8t 16 10 Rfkaey € wief Rerafil & 93 tvm w yars @t fRafy @ froe gs @ 2l

# aro w7 & SR e e on 6 gars @ fRify &1 wmaen o & fou ST @R & 'R W g UoT O, @ifds 98l @ sidher
TR T8 B GETST AN Bl A&d 7 B PIS Aawedl B g0l Heaqol ard a8 ¢ & Ag gari=h ot ™ 9, g8 S <o 1311 =

Ta A o1l RurE waftie 1 8rft| argus |l & foly TRSR 7 F1 Hed Ior &, I9H1 3R S=1a HeSrdl 3 O 1 8, AT A1 AR 18,

i & farr § gard|

MR. CHAIRMAN: Please put one question.

st dvg HER @ A garafa of, & s wern § wet E dsft ot & geen g 6 S onft 9 e ik g @t el w wae

faar € o anft a& a1 89 T 7' gAd =e o € 6 WEd &1 Aded e @t weg @ @ 21 ag T8 % o 9w e w w9 wEd &
AR R 317 9 HeE § W €, 99D d8dl Y A &Y @ €, 399 d1 oresT € % g9 Wigde Memi 9 a1 Tiemi ¥ W{iea} 8d ugdn 91| 3R

a1ma Rarst @ @ ga B B Aqad 7@ e, gafae § wreg @5 S @ we guen g 5 e B Aaad 71 8, 76 W B WER B

MR. CHAIRMAN: Please conclude.
st et par @ onft IR wew A @ N vet & @ 9 Rl o wReR g St e Al o, @ At et of 9w o) ee
A7
MR. CHAIRMAN: Hon. Members must please cooperate with the Chair. We cannot make this a recurring
discussion. We already had a discussion on this issue.

...(Interruptions)

i e dg eda (WeRyR) : HERIG H $H W HH 11 el 7, 71 dEdial § g g1l 99 UE.ELY. B G R off @ TTELY. B WP R |
1700 s oY E T F1 &6 oft, AfthT e off I TRER 7 B 50 s v & A A, afe anft g wver 7 500 We v © @A
£ &€ (zraum)

SHRI PRABODH PANDA (MIDNAPORE): Sir, | will put only one question. ...(Interruptions)

SHRI ANIL BASU (ARAMBAGH): Why are you allowing another discussion here?

At AT dg ATeAA  AH B 1200 FIS T S 99 §U 8, 4 1200 BAS ITA & B AR A Bx WHR B AR 1 ARy M HRRIG
AW S A, R e € ST@ "ag 8 " 81 89 1200 IS TIT B MALIRT B

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Sir, | am thankful to you for giving me a chance
to put some questions. # sTu®! ATHd $© FaTe YOl TEdl §| WA TXDR DI dvh H A AXHR DI Fls shides dlfl bl Aed a1 &

T armel O fohae e JuAT faar ATl SEH A FAR dlsieive SIRIRAd URAT @ oy fha wxie wuan @e fhar 87 a8 e diaw deive
ool Vel 81 Ul # 37U U 3l WIHE HaTHIgY # STy 3T §, a8 a1 fSFEpfer @e @1 & f6 U el &l s avebr | fawran

fr 600 T @mae fear wan 8, <fd sraferaa # faweft &1 faw 300 717 ik faneft @1 200 ™ & fiem 21 A great discrimination has
been done against the Bodoland people in providing relief materials to the flood affected people in Assam. &€}
(Interruptions) We want equitable justice, and &7 & &= dreicie e @ iy td g9k Fe 93 @t B weral &= afeyl
...(Interruptions) If equitable justice is not given to the Bodoland people by in the Government there will be no rest
and peace in Bodoland. It should not be allowed to continue like this.



SHRI K. FRANCIS GEORGE (IDUKKI): Sir, | will ask just two questions from the hon. Minister. What was the
assistance sought by the Kerala Government in the year 2002-2003 and 2003-2004, and what was the assistance
granted by the Centre?

I would like to know whether there has been a policy change, as far as assistance from NCCF and CRF is
concerned because doubts have been expressed whether this assistance, which has been given, is being charged
or not. After this Government took over, has there been any policy change from what has been followed by the
previous Government? ...(Interruptions)

SHRI B. MAHTAB (CUTTACK): | am raising my hand for the last half-an-hour. ...(Interruptions)

#t Higw ga.SadR (Few 3R ArR gdell) : My name has been mentioned by you, Sir. wwmafd #@iey, o= wifid gew arew
3R TR el 990 & dhae 3R grgad A 21 3ew iR AR gl WA Ueie & 998 ¥ 10 ITd Y Il TR 8| 918 &1 I9ig 9 981 Uh

TR HAS BUA BT JHar gon 2, Ut R 21 F amefy g w=f oft @ Radee @ amaan € 5 ey arew ol w1 g3eft &) gart #ogd s
& forg #ig Iifhe WM SR Saw el TS Y| 3D STATT Y I8 TFATSS S Bl W B B IR H ff wASd |

#t qEaaTE deaunE udd (9 R <) - wwfe geley, # a9 iR da gfage Sded @ odr ) g8 d19 i B Aydd 9 9 A
T A url Brer T s SR g8t 9re on T 99 W Al Fe T9d B a9 U 39 a9 T o1 i S8 "EH H 8 g AT A Sad
200 IS TUA B T Bt 7 Bt oM A anft w3 SR A N Srara R, ¥ @ iR e @1 B A Al | § s argn € 5
200 @RIE A B W A F g, 98 84 faar sl (Interruptions)

MR. CHAIRMAN : Hon. Member, Shri Mahtab, will be putting the last question....(Interruptions)

SHRI P.S. GADHAVI : Sir, | would not take much time. On the flood situation in Gujarat, | associate myself with what
has been stated by my colleagues, Shrimati Jayaben B. Thakkar and Shri Madhusudan Mistry. Further, | would like
to know about the drought conditions prevailing in certain portions of Gujarat, that is, in Kutch District and in certain
areas of North Gujarat and Saurashtra. The Central Government has sent a team for studying the drought situation
in Kutch. I would like to know whether the Government of India is going to consider all these thingsa€;
(Interruptions)

SHRI B. MAHTAB : Sir, | am thankful that the hon. Minister of Home Affairs mentioned about disaster mitigation
policy. | may be allowed to ask two questions. One is, he has very rightly mentioned about the dredging of rivers.
During yesterday's debate, my question was: "What is the mechanism that is being built and how the Centre is
going to finance, and whether they will cooperate with the State authorities for dredging of rivers?" My second
question was: "How the river mouths are going to be opened?" These are the specific questions which | had
mentioned.

MR. CHAIRMAN: Please conclude now.

SHRI B. MAHTAB : Sir, | have a suggestion to the Minister. My second point is, if money is being released in
advance by the Centre, it may be from the NCCF or CRF, why the Centre is charging interest on it. One aspect has
been raised by the hon. Members from Bihar. Why the Centre is charging interest on it, if certain quarters are taking
more advances to meet the exigencies.

MR. CHAIRMAN: The hon. Minister will reply now.
...(Interruptions)
SHRI PRABODH PANDA : Sir, | would like to put only one question. ...(Interruptions)
SHRI ANIL BASU : Let the hon. Minister reply. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the hon. Minister's reply.
(Interruptions)™

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : As of today, more than 200 villages in the Bodoland Territory
are still submerged under flood waters and no relief has reached many of them. ...(Interruptions)

* Not Recorded.
MR. CHAIRMAN: Hon. Minister may begin his reply now.

...(Interruptions)

ot |rgHE SR SR R G9dy 83 & ol &1 |l @ Sarer wia anfl ot ol d 9 gu €1 9@ au & fau s @ d B e
¢ 1&€)| (zasr)



SHRI KHARABELA SWAIN : Sir, | associate with Shri Mahtab and request the hon Minister to consider
...(Interruptions)

MR. CHAIRMAN: Let the Minister reply now. After that we will continue with the other Short Duration Discussion.

SHRI SARBANANDA SONOWAL (DIBRUGARH): Sir, there is a report of irregularities committed by the State
Government in the disbursement of Rice to flood victims in Assam. This is a serious rice scam in Assam. This
matter came up for discussion in the recently-concluded session of the Assam Assembly also. | request the hon.
Minister to examine these reports thoroughly and ensure that the culprits are brought to book.

MR. CHAIRMAN: Please resume your seat. Nothing will go on record.
(Interruptions)™

SHRI KHARABELA SWAIN : Sir, | have only one request to make. To my misfortune, the hon. Minister was not
present when | spoke yesterday. | associate myself with what Shri Bhartruhari Mahtab has said about dredging of
rivers. | spoke about dredging of Subarnarekha river in my district and asked for the Central assistance. | appeal to
the hon. Minister to ...(Interruptions)

#t 1frer 99 : ©: AId B @l a1, 37d T FE @ ¢ 1a€| (2aur)

MR. CHAIRMAN: Nothing will go on record. Let the Minister reply.
(Interruptions)™

* Not Recorded.

SHRI SHIVRAJ V. PATIL: Sir, | will endeavour to reply to the questions. The first question from Bihar was as to why
the market price and why not the BPL price. This price-fixing is done by my colleague in the other Ministry. | will
bring the issue and your feelings to their notice. The information that | can give you now on this is that the price is
not given by the State Government, it is given through NCCF.

As far as the drought in Bihar is concerned, we will certainly take care of that also. There are some States in which
some portions are affected by drought and some portions are affected by flood. Therefore, it is not correct to pay
attention only to the flood-affected areas and neglect the drought-affected areas. We will take care of these things.

#t gt AR A1 (ITeR) : fER 9 gu & forg 258 @de v A7 Afeee amu ve Ger w@l fRa11&4€) (@aa=) They have
demanded Rs.258 crore for drought. Shrimati Rabri Devi gave a memorandum to the Central Government
demanding Rs.258 crore for drought relief work and the Minister has not even mentioned it.

SHRI SHIVRAJ V. PATIL: That is not correct, | spoke only about Assam and Bihar.
Ht geita PR AT = oo ga1 &8 G971 31 8, IWA F1 S| AT SR HI AR U & iR AR 91 9 R 18€) (2@ar)

SHRI SHIVRAJ V. PATIL: As far as Kerala is concerned, one issue was raised that Kerala suffered from drought for
the last two years or more. We will certainly keep this in mind. We have changed the rules for helping people. We
have decided as to what kind of steps should be taken to help people if the State has suffered from drought for one
year only, or two years, or three years also. This will also be taken into account while extending help.

An hon. Member wanted to know as to whether enhanced amount can be given under NCCF. We will look into this
and try to do as much as possible.

(Interruptions)
MR. CHAIRMAN : No further questions. Mr. Minister need not reply to the queries. That is the end of the matter.
...(Interruptions)

SHRI SHIVRAJ V. PATIL: All those rules would be taken care of. As far as Gujarat is concerned, power sector is
affected. | know it. Because of the floods, the power-generating stations were inundated. We will try to see as to
how it can be helped. But not through this but through some other measures, we will try to help.

As far as drought is concerned, it is certainly a tragedy. For some days, Gujarat had suffered from drought and
immediately after that rain poured cats and dogs in Gujarat. Gujarat is suffering from the flood condition. These two
things will be kept in mind while extending the help. ...(Interruptions)



SHRI MADHUSUDAN MISTRY: Rs.56 crore has been agreeda€)a€] (Interruptions)

SHRI SHIVRAJ V. PATIL: This is according to the CRFM. ...(Interruptions)lt is not possible for me to speak about all
the States one by one. Then, you would say that you come from Maharashtra, why do you not speak about
Maharashtra. Shri Athawale asked me the question as to why | did not refer to Maharashtra at all. But then for Shri
Athawale's information and for the people in Maharashtra, | would like to say that we have given nearly Rs.250
crore and nearly three lakh tonnes of foodgrains. That means, it comes to about Rs.500 crores. ...(Interruptions)

SHRI MOHAN S. DELKAR : What about Dadra and Nagar Haveli?

SHRI SHIRAJ V. PATIL: We have taken care of it. | have the information and | will give the information if you want
later on. | cannot go on talking about each and every State.

SHRI SHAILENDRA KUMAR : What about Uttar Pradesh?

SHRI SHIVRAJ V. PATIL: For Uttar Pradesh also, the same principle applies. The principle which applies to Bihar
and Assam, will apply to Uttar Pradesh also. If you have suffered from floods, we will help. There are areas which
are suffering because of the drought conditions. §@ &1 asig ¥ o7R &I dH® 8 Wl 2 dl IuH A 89 #ag S| g9 WAl
doax HI I A € wow I By € S U S A e @ 6 @ Y aoiw | vl B s AE fraar @ @ ) R # u st Y
TsE 7 @ forg & 3 € @ ofk uig . @ R [ e 31 81 SHS WY O FIRAER B €, SR 3R diw i € s e
g a 919 & v T o1 € oY 9 a1g 9Hsll o fopell ¥ 181 91 € O 99 918 &Y B DR Bl VP UHS & (U Udh B9R ST 9S77| AR
HA a1 gU &1 WRAR B a0 | 91 fIHiew A, I @adw g9 Rrat Wi i@ weag w) "ad €, 98 8 Bl 18€) (@uE)Rer wew
® Sl G4 8, 98 0 Y €|

SHRI SHAILENDRA KUMAR : Thank you.

MR. CHAIRMAN: Hereafter, no need to give answers. Mr. Minister, please conclude.

SHRI SHIVRAJ V. PATIL: We will take into account as to how to implement that suggestion. We are training our ex-
servicemen and others also. | do not think anything more is required. ...(Inferruptions)

ot T T - NI WEISE, UFH a1 BT SR eI e 21 3 31 SR # ft it o 5 et e & forg e #4€] (@Eum)
MR. CHAIRMAN: The discussion is over on this subject.
...(Interruptions)
st weita AR AL - fEr & WY s 7a SR IG€] (aaur)
#ft QA= wwTE AIgd - FERE, w9 A off g S| &€ (raur)
MR. CHAIRMAN: Hon. Members may please resume their seats.
...(Interruptions)
MR. CHAIRMAN: Shri Ram Kripal Yadav will continue his speech on the discussion on power situation.
Before that, if the House agrees, the time of the House can be extended.
...(Interruptions)
18.00 hrs.
A geiie AR A1 © AR WY 3R T ) 7 o WieR T8 el [GER &1 $v T8 e 7 18€] (@aum)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): We have to conclude the discussion today.

...(Interruptions)
MR. CHAIRMAN : Now | have decided to continue till 7.00 p.m.
SHRI ANIL BASU : No.
18.01 hrs.

(At this stage, Shri Sansuma Khunggur Bwiswmuthiary and some other hon. Members came and stood on the
floor near the Table.)



SHRI BIJOY HANDIQUE: The discussion will conclude today except for the hon. Minister's reply.

...(Interruptions)

MR. CHAIRMAN: The discussion on Power will continue. Shri Ram Kripal Yadav to continue his speech.
...(Interruptions)

18.02 hrs.

(At this stage, Shri Sansuma Khunggur Bwiswmuthiary and some other hon. Members went back to their seats.)

...(Interruptions)

SHRI ANIL BASU : | have a point of order.

MR. CHAIRMAN: There is no point of order.
...(Interruptions)

SHRI ANIL BASU : Sir, the mood of the House is to adjourn the House till tomorrow.
...(Interruptions)

THE MINISTER OF POWER (SHRI P.M. SAYEED): May | have your attention please? The time of the House may
be extended by one hour for the discussion on Power so that the reply can be given tomorrow at 2 o'clock.

...(Interruptions)

MR. CHAIRMAN: Shri Ram Kripal Yadav to continue his speech.
...(Interruptions)

MR. CHAIRMAN: | request the hon. Members to take their seats. Shri Ram Kripal Yadav will continue his speech.
...(Interruptions)

# Htar PAR AT @ 115 HUS IUY Y 3R 85 FRIe Y 3N & A1 W a0 o Q] 59 @ 9 fdeR & A1 & &l IWHR 1 =A™
T frar| fer & e s=ama fman o <=1 21 L (Interruptions)

SHRI SHIVRAJ V. PATIL: You are playing politics in this. That will not help you. | have already said that as far as
price of foodgrains is concerned, we can have a look at it. Moreover, the price of foodgrains is not given by the
State Governments. It is given by the NCCF.

...(Interruptions)

H S 9A1G ATed ;8 HIAl Ofl, § B! a1 [ATHAT & WA AT Al g, MU U 9 H e el & (b [A8R I 9l fAerm, 98 g
qg 8 B, AN [QUTT W8 q B SR 98 AL Uw. # wifie 81 Sgan| g8 9 Sl Rived | S 3R gy e 115 S Juy
S Ry, I9F & 85 Sd$ U o U gaadT I8 O Aaod g3l

it fraxrs ot urfea : 39 91 T, SHw #9 & $7 fSur| 3R oy & o O1E o1 98 el "t gl

4 7' At Fer € 5 7' o wgw € 39d! &9 quiil| &€ (@aurE) e ¥ e @ Uy Y Ud! 391 WY, sH@! S 3ud 91g Ht TR Ay
HEAT IIEd & {3 TUB! qTHd AT o Bl T8l & al anud! 7oif & I3€] (eraam)H= He § WU iR HeReE & Ugd 87 od 8, W IS
& <<t 218€] (sgaum)

&t YA g Agd - HaRyE, (THETE § @R Ao e | faaen dar fRER &1 R wan, @w 9ard 1€] (arau)

MR. CHAIRMAN : Now, | call Shri Suresh Prabhakar Prabhu to speak on the discussion under Rule 193 regarding
situation arising out of shortage of power in the country.

...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the speech of Shri Suresh Prabhakar Prabhu.
(Interruptions)™®

i wrgH R ERETE - w3 S 1 9dd o1 o1, IS 9TR &1 ol a6 T81 el diel-ofs ® 200 W warer g o H €9 gU ©,



S forg Rgwa @l xR w1 A W@ 2a€| (@aur)sus fag e @ exer @ avw | e da fen Ta€] (emam) s tw
discussion F@dr & d gR dSae § et Ha forar w18€) (@aum)

MR. CHAIRMAN: Shri Ram Kripal Yadav, | had called your name several times but you did not speak. So, now |
have called the name of Shri Suresh Prabhakar Prabhu.

...(Interruptions)

#t QA g ARG : RO TS a1 W wde e ¢l a€| (auE) e e T8 8 89 orre 99 @ Aedre 781 21 RER @Y wewn
®1 WIS G HIFY IG€)] (@@emd)10 9T1d, 20 9Td, a1 a9a imm? anuasl dired uiferdl @ €7 89 fQer & Ra & iy &15 awsian
T8 R gdd §| ag-Nfedl B wEEn & 9y B8 AT T8 oY g § 15€] (@) En v wdd @ JfaeR $R @ & 18€) (@aum)
fagr & @ 3T gaie 8 B IS€) (2auH)

MR. CHAIRMAN: Hon. Members, please resume your seats.
...(Interruptions)
st A% wwTE WG : Y waE W& AE § @ §I5€] (@aum)
18.08 hrs.
(At this stage, Dr. Arun Kumar Sarma and some other hon. Members came
and stood on the floor near the Table.)
...(Interruptions)
MR. CHAIRMAN: Hon. Members, please go back to your seats.
...(Interruptions)
#t Gl AR A1 - 06 T 115 HUS ¥94 © W@ ¢ 3R GEv €120 9 85 Hiis v0d of @ & 18€) (2aur)

SHRI DEVENDRA PRASAD YADAV : & &t =& =ifeul We are not beggars before the Central
Government....(Interruptions) &= gie ar & ot @ &1 vadt R B wHar € afea fifer 1 e 78 s ARl

ot I puTe AR : RER B WY = @ @ 2I8€] (au)

SHRI DEVENDRA PRASAD YADAV : Sir, we are dissatisfied with the answer given on the floor of the House.
...(Interruptions) We are not going to tolerate this behaviour of the hon. Home Minister.a€| (Interruptions) It is an
unprecedented gesture in the House...(Interruptions)

18.09 hrs.
(At this stage, Dr. Arun Kumar Sarma and some other hon. Members
went back to their seats.)
=t wfta o= 8 'aad’ : 399 ar d W18 e g4 arfey|
#t A= wHIE AR : g9 Ued fl HEe F1 OR1a fFan o1 @ik 3@ R are-fifddi &1 gonew due &1 uNE H

st Rravs 4. urdta - § 78 e o @1 o1 & S oM R Srar 8, Iwe! i1 iRy 3R veeidive 9 foran s €1 &€ (2@ars)m
wifer & GFAYI gEd ard #9 gg FeE, S qrag 39 7E G, 98 7€ € [ Al gun versd # 3 Fedl € ol g9 #HEW w17 olfdh gaeT
Hud 89 ] 98 Bt 8 pe R St 2, a8 St el ard g2 off 6 39 wifde wgw w1 ar difiva w A faen e fag
3 A WARYE A oH? 89 3UD SR Al | A1 Hed B a5 Afe ATTDHT AHRT BT T Tl a7 A1 H T B, fora MH! To1 BT
THIEE 8 G|

#t QA YA AR : GHEI BT A e g3l gafey Tiax |ed 7 aw 193 & d8d 39 W 94l A & oIy vens fpan) & |wa 4
WHR B! A forerdt oft| wft deferd #= 78i and 3k @t Wiged W FIR%a e <d| a8 ard fdepel g 81 36H HMu= S0 =1fey|

it FIAte HAR AT = AT 125 HAS TUY Y| 310 319 & T W TW S| AT SIS A1 0D Adeid I8 g3 a8 91 fagw & 78
it 3! i o fAfed e g TS o A1fey O & agel H Brs WRGR PIs U 7 of | IS & HR W US § o6l 39 He W £
3R 3119 GHHIYE | 94T B1edl df R Brael g3l g9 /i & 6 fAer & foamn srre aifey a8 s fam 8@ & far syl gadiefis @ |
hTel AT

SHRI SHIVRAJ V. PATIL: You are right. sma 3 ama sz 781 @ €1 38 arq @iy & g1 3Musd! |@a ard a1 aa Sneft| e e



o Bl [ 39 Afdhe Wigd ¥ of %2 € I1 divd v 9 o % &7 a€) (2aum)
#t {etar puR M : g g s ARy

A Rrawrst 1§ arélet: U S PO e, F1 U IHB! Wdld A1 Tel dled 67 FG1 SMUD] Dol diei Dl FUBN 87 Ih1 el AT fh #Arfdhe
e W S, didive utgw 9 7 49 39 ard o1 oy T8 e &1 @ wior @ | o forn oman 21 U fefaem Sfase § forv wra €1

31Ty wq Hed d = 31 77 a8 W Fe1 & difiad wR i g, SIS WS %@ § SR AR WS WT 3 Al & HE A Il & 1 g4 9 T8 2
| went one step ahead of you. #1 smu w7z € f5 Haar e F30 ¥ Hfae $ iR § Sa@ T |Har 7 1 T8 e 2 9 S a1

FE, A D w99 faar AT o I e | T g ik I9fua @ Tl swe 9 wge 27

18.13 hrs. (Shri Arjun Sethi in the Chair)

IR q1¢ BT URATIC AIegqH FabTem @ a1 et gEdhT THre Hieg a8 @ b 3 amg Smd| sram o 3w a7 & forg srard g% g8 af
FO AN B T T A 19 98 2| 3HST gE T Ay g ¢ F Rex fadw s AT 7' v 379 a9 @ 5 owe Ay wReRr @
o T E 8 Hehall 3HS 918 B We FEdl & B A W & gt SR & RO g S &1 e a1 9 1 w1 81 S B B $Y
TS W W T W@eod A S A &l 3D fog S 1 @ T 8, 98 W 981 81 fafeen Mwrer @1 S s €, 98 9ga warar T81 81 arn
| dleft g a7 & 6 wore W THAH 7 B, 39 o1 Aiforme sAEHYE 93 B ard &1 gwat N wgi gul & 7| 4 yrieg A we an R A
drerar S€| (egaur)

#t wsta = g daa "M ag e & | el A @ Wil Uifafited ddd uR sus] WRER Bl T8 SRAT 2 ... (HEUrH)

#t Rrars dt ardite: Mg | aR-aR Sod A § Sa T8 < GHA | TS a7 Wl 71 H G AU T AT HR U B ABR W a1 B
oAt

# a1t TE, 20 WA UFA U AT AT AR YT WRDBR AR TEl il a1 1 B Ird? S1@ U 9 B gER Wl B 91 U @ AT d
AaWg ¢ ofR o1 fagear 991 AU i WRPR B A B a1 AU B ISR B TR B A AT 98 TR T8 81 e WHR & 79 #
R & g g B @t oend ©.... (aar)

st QA= wwR ARA - AT A R dtge g ar?

st Rraast fa ardte : 78 sRiem fAfee aard, § =& aar w@ar|

#l qdv 9T AR : 99 39 A9 W a8 8 & oft d wift Pifaed @ e anfed ol
i fraas @ aridta - 9 dfae a8 7€ 49 Aol

ul. I M dred : 99fd AEg, 8 e 8 9d @8 waa When a Minister speaks, it is assumed that he is speaking
on behalf of the Government.

Sfq @ q¥ gred A wiard @ %@ @1 You will have to reply on behalf of every Ministry.

For the first time | have come to know that the relief given by the Central Government is not a relief. 5@ t& sr=aw wer
31T TS &1 @1 weha a1 F1 el g9 ol Mm@ 99 Ia% 3T @iT R W1 A7 1 Bes ANPR B JEAH 87 AT § Ugel! aR g
@I §| 8 g W1 dred € & @ gud 3 fear s

St Rraus {9 urdta : oMy sa@ 31f Tad 7 MdTel | 37R 3MYd! TAT ol & b e # ol o €, 98 781 ol & 3R ddel siad! i
gIfgd o IEd aN # g fFar o "aar € 7T g9 UTH e | 3 8l

PROF. RAM GOPAL YADAYV : It should be free of cost. Assistance means free of cost.

#t Rraws 3 ardta @ oM 9= a1 ¥ £ 18€] (Fa9E)sTR 3T R FE gY & a0 W WS 8 SR a1 HY FA? # oMU ugel & ad
321 g & gl ger 1 oy | L fge. B BEd IR S A4 R 9, 98 [AER & QA gel 8, 3 399 Yl 1€ (aur)

AT A Ad Ufdsr &1 Hard 8, 7 e TaaHe @ ufaer &1 "ard 8, 7 dca Tande & 9fiel & Jdre € iR T 79 ufcrer & wara &1 a8 di
B Rawd &1 Gad 8] GXHR BT 3R W SHST 79 Goll g1 81 3119 e avet @ € 47 e & @ Rwr & 5wl ardl &1 o #F 98 @
Fhdl | HIN 3T @M A a1 ®81 8, 99 &= ¥ W@hy g9 uiferd! aqri| w1 v e diferell & an § weedie o 9 € o6 ga O
P, TG BT | B Had bia-e § IUPB! G4l B A H WFHY Uil gHER ud! Heg B e & N A9 39 O¥E O 919 be, SUdl HJl
WG 87 M9 Sl a7 dal, S8 01 eI # @1 gl

st WEtar AR Al : |9l weiea, § Sad Ud a1d B e & 98 wed @ wft A gl $ ue & e € 5 S e R
T 8, 9 98 .A.ga. 7 T Aifde & Y w afewn 98 qua R 9|

MR. CHAIRMAN : Please hear me.

...(Interruptions)

st Efta paR A& : o Afvea d g9 W fiar o & famn 49 o srmar e wm



MR. CHAIRMAN: We already have had enough of discussion. Members have already put forth their views.
...(Interruptions)

sft QA waTe AEd - warfy S, FR SfiH-TRA &1 ware 24€) (@)

MR. CHAIRMAN: Mr. Minister, can you not call a meeting of all these Members and have a discussion with them?
...(Interruptions)

MR. CHAIRMAN: The discussion has already been over. If the Members are still dissatisfied, | request the Minister
to have a discussion with all the concerned Members separately, either in his chamber or somewhere else
personally.

...(Interruptions)
MR. CHAIRMAN: If this kind of discussion continues, there will be no end to it.
SHRI SHIVRAJ V. PATIL: Sir, | am agreeable to it....(Interruptions)
MR. CHAIRMAN: It is better to have a discussion in the Minister's chamber.
...(Interruptions)
MR. CHAIRMAN: We may now move on to the next subject. Shri Ram Kripal Yadav.
...(Interruptions)

DR. ARUN KUMAR SARMA : Sir, three hon. Members from Assam have raised queries and the hon. Home Minister
has yet to respond....(Interruptions)

MR. CHAIRMAN: We had enough discussion on this subject. Members have expressed their views more than once.
Please, sit down.

...(Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : He should reply to our questions also...(Interruptions)
MR. CHAIRMAN : Hon. Minister can write to you.
18.20 hrs.

(At this stage, Shri Sansuma Khunggur Bwiswmuthiary came
and stood on the floor near the Table.)

MR. CHAIRMAN: Please go back to your seat.

...(Interruptions)
18.21 hrs.

(At this stage, Shri Sansuma Khunggur Bwiswmuthiary
went back to his seats.)

st HWarm e (Rae) : 98 war< |iegee 1= aell, st |ieges w8
...(Interruptions)

SHRI SHIVRAJ V. PATIL: Sir, | can realise the anguish of the hon. Members. | have, in fact, replied to the questions
more on Assam and Bihar and yet if they want some more information, | will give them the information if they come
into the corridor or into my chamber. If you give me the time, | could reply all the questions on the floor of the House
also...(Interruptions)

MR. CHAIRMAN: You can write to them.

...(Interruptions)



MR. CHAIRMAN: | have suggested to the hon. Minister to write to you regarding your questions. Everything cannot
be discussed here.

...(Interruptions)

SHRI ANIL BASU : Sir, the Minister of State in the Ministry of Water Resources is here. He must speak
something...(Interruptions)

MR. CHAIRMAN: Are you willing to say something?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): Yes, Sir.

SI. AHHU HEARAT (GSIE]) : uard df dF GREFE HIegwE T8 Bl 3 @ |

MR. CHAIRMAN: Let us hear him now. He will speak about the permanent solution.

Ht STAYHTA TR AR : AU HeIGd, 916 ok Gurs & G9w 9 F9w um ) g9t ga W € ok sHE 71 & @ vl ¢l 8€) (&
CRIG)

MR. CHAIRMAN: Please be seated. He will reply to your questions. The hon. Minister is speaking.

#t geitel paR A - gufa 98iey, (ALY 9 78 Ws foran gan & St erfl w3l €, Ia1 89 afedr S| Al SEwHTe TRE Aed &
SR oft yeraR @1 gea 8, safery 8 ANt e & afkEr w3 E

18.23 hrs. (Shri Sushil Kumar Modi and some other hon. Members then left
the House.)

Sl SAYET TRACT A1gd : G ASed, AT T 73 ot F AR 9 91 ¢k g @ farg uw) gdal # qann 6 aver - e
& AW W 918 W 9919 B BT HH B0 AR DA GETS S G H1 (81 3 &1 S S| €| (2aar)

MR. CHAIRMAN: Please sit down. Let him reply.

1 SrauEmETa AREeT ared A ImEuTe ared, st diawm fg qn o= Al wiEal 3 S ward g8 9or € & are @1 Wt e &=
81 "odl gl 91¢ fIER, amam, uffaw dumer ot gdf IR uew & forg Ue v wRan € ok ¥E Sfawrda wen Wt 21 59s g9 & fog as &
GfaenRa &1 A qured | w94 3R a1df S dEaR YA fHA o1 @ €1 36 9 Adie W A I 21 98 g .Y WeR B {AEd 81 aar
g™ B, 39S oy ==l Bkl [ | ifd S f et 't 78 A | S a1e # s o ¥ e B avae HRd gY dHe H el
STl oft| 3T 17 AN 8, ATl 40U WRBR @1 A 8, Rifd ure ¥ S, Ixie Rl 3R Sl & IR 2% 9 9, 39S foly 30 e
T B FHR FHER 7 & 2 ok TR JER Aure ugw T € 3R Jura § TR R #8399 & fav o gR srfer ga w2
T &1 | FHAT R I F SATe1 ari s 3R v fam A7 Frarmie, S Aurd &1 gt € 98t 440 frefidier arf g8 silv wares e s
TedET g2 SufRd | &9 @ 38 W R o ® 2, WaR TiRar 9 faar @ 3@ € 5 S8 89 e 9 aal wRa Ted, HHeN, arT
3R 37GART HHE B THCHY SUD AN 815 SH a9 BI 791 BN

gad forg ff Rar @ Rar-Rad oa @1 &1 e &1 werd e &), gus e g 39 € ve sur @ w@ifs a At Sure 9 et )

TII-H1T Sl BHAT 3R arre Al € B S76) AsH? gt B T H A 9 B B By ag ff wrlf fem 81 s | | R, R
3R TRITRHe @ YT @ foly 284 BN U Tisw AR @t WS @ fag, e fraras & forw fad €1 e oft et Ot Ao € vW )

2-3 TR @I A= wad # #ifén g8 ok an diw dmed ok Rdeex fifred &1 gamn 11| Sa®1 Srfay Sl @il S| 39 el
qAA TE

D WY I I, UfFgH de 3R J0IE BT S §ADT a6 W FHIAT €, STl gAY | e Ml § AR SHY Iaral el g, s g
oft ofivar @ f=r 8@ @ 2

it wrrgH IR SERETE - YA WSR B A YeH A FEe el Afedl & TR = ger B AT 9% S @ e W) A
T g & 87

st STUET ARA Ared - e G2 off 9 e i fRER @ g T 9 a) = HE o7 5 Us ek B g41e St s B gt
gau™ @l a8 HAS RUIE M| s a1g 99 W BRATE B B B a1 SQT| 416 BT FaTdd AT 3R e & afery 39 W gl sivfivar
U AR &1 fey| gua w1 9 g6 dchifad 3R gl I8 & IU S 8| ol drehiferds Mgd & &l H g9 q| @ € & S
Thiwie g2 € Y SE! Wrel Y| AT ae F AoriE g1 Y a1 gars &t Aot B A <1 AT te R @ 98 ge € suat dieee b
Tige Rare gt
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st arTgE R SHHRER : Er @ ar § qa1 w € AfeT deies sigd ok o/ @ S Afedl € 99 W yeed a9 ared § A sHd
g H At gard |

st STAMETA ARV AT]d : < S HIs f 50 a1 g9fdd @ A1 wRfha w9 | S@d gY Aas1 Rt Fer a7 &1 g 21 916 Sk gars
gl AT ofR wera e € 3R 99 H waraw RAufy 4a7 e €1 g6y Sl o) AR v < 6 3 ot 7 off arft a1 dee gae @l
IR A% S 94, SH g4, e DI AHIS el al g BT JEaX HEEH 81| Yo W) YEEE g i drend, diesy, ferde g ofik gud
AT DI U FYD dE0R qD A GATS D &3 A g1 Ugdrd] &q Wal bl fafud d q@|

"y, frar su < 3t G 2 frarl ® glar 3 s 9= Sfua waw R s g W ok sdar 21 sufery are ok gars &1 e
T WY I BT BRI gH & B 9T TRER W a7 Bb IR FHaY PP dady add A 3H W) AR S HH B

SHRI ANIL BASU : Sir, your contribution is also there.

SHRI SHIVRAJ V. PATIL: Sir, our friends from Assam have also put some questions. They have given their
questions in writing. So, | would like to reply to their questions also.

One of the questions is about their demand of Rs. 6 crores. | have explained as to how funds can be given to them.
We will look into it as to whether it can be given through the CRF or the NCCF, the planning and other things. We
will look into it as to what can be done.

The second question is about disaster management and whether it can be improved or not. Yes, it can be
improved.

DR. ARUN KUMAR SARMA : In the headquarters of flood-prone districts, a disaster management team should be
maintained. It is because everybody cannot rush from Delhi with a helicopter.

SHRI SHIVRAJ V. PATIL: | will explain that point. The disaster management is mainly looked after or done by the
State Government. Now, the Central Government is helping them. As a matter of fact, we have asked all the State
Governments to create machinery for helping the people. They shall have to prepare the policies, they shall have to
prepare the laws and especially the mechanism for helping the people. They shall have to earmark the funds which
can be used for the purpose and they shall have to have the communication system. They should get the
information and put it on the network. ...(/nterruptions) Then they get the information. My friend wants to know as to
what we are doing for all these purposes. We are doing the same thing at the national level for connecting the
Union Government with the State Government. After the State Government creates this agency, they will go to the
districts....(Interruptions) The Central Government will help the State Governments and the State Governments will
go to the districts and beyond the districts also. This concept of disaster management is completely new. We are
putting it in place and are trying to create things like policies, law, machinery and communication facilities. Your
suggestion is really a very good suggestion. District planning, district disaster management and district
implementation have to be done. In some States, district planning has started but district disaster management has
not started. We are leaving it to the State Governments to do it. This is something which has to be done through the
agencies of the State Government. From here, we are helping them with funds. We are helping them with
foodgrains and we are helping with aircraft, medicines and meteorological information. We are helping them with
communication system. They shall have to do it.

Your idea is a good idea. We have suggested it to the State Governments also. At this point of time, we have gone
up to the State level, and beyond the State level, we have to go to the district level and that has to be implemented.

My friend from Bodoland is now worried about the people living in the Bodoland and that they are discriminated
against. If something of this nature is happening, we will certainly look into it. We have a monitoring agency. That
monitoring agency can go to the State Government and can go to Bodoland also and find out whether the
foodgrains given to the people living there is less than the foodgrains given to others. If that kind of a thing is
happening and if it is there, we can take corrective steps.

Now, it is not possible for us to explain all these things because if | have to go to each point, then it becomes very
difficult. You have made so many good points and, of course, all of you have made good points. We have noted
them down. The record is there and we will act upon them....(Interruptions)

DR. ARUN KUMAR SARMA : Sir, | have a query to make.

MR. CHAIRMAN : The hon. Minister has explained everything in detail.

it wrgEn GR SRR - awufd 785a, N v ward &1 996 o d@ T8 e 81 A Q) srdelt S, AT ofR WardigR, T
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SHRI SHIVRAJ V. PATIL: To satisfy him, | would like to tell that | have taken note of it. If he has further information,
he can give it to me. | will speak to the State Government and | will help him to the extent possible.

As far as the discrimination is concerned, we have a machinery to look into it and we will ask that machinery to see
and look into it. As regards the names which you have mentioned, they can talk to me privately and | will get this
done. | will pass on instructions to the officers to help the State.

18.53 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, August 18, 2004/Sravana 27, 1926 (Saka).



